FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
QUANTECO WORLD LIMITED

(Formerly known as : Suumaya Trans Logistics Limited)

OPERATING IN SUPPLY CHAIN LOGISTICS SERVICE PROVIDERS, COMMODITY TRADING,
DEAL IN ORNAMENTS, JEWELLARIES AND HEALTHCARE SOLUTIONS AT MUMBAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the Corporate Debtor Quanteco World Limited
along with PAN/ CIN/ LLP No. (Formerly known as : Suumaya Trans

Logistics Limited)
CIN: U60200MH2021PLC361229
PAN: ABGCS1495P

2. | Address of the Registered Office Office No. 4063, Second Floor,
Rustomjee Eaze Zone Building, Goregaon
Mulund Link Road, Goregaon (Mumbai),
Mumbai, Goregaon West, Maharashtra,

India, 400104
3. | URL of website N.A.
4. | Details of the place where the At Registered Office as above.

majority of fixed assets are located

5. | Installed capacity of main products/ N.A.
services

6. | Quantity and value of main products/ | As per Audited Financial Statements for
services sold in the last financial year | FY 2024-25, Revenue from Operations
of Rs. 143.15 Crore.

7. | Number of employees/workmen 2

8. | Further details including last available | For details please contact:
financial statements (with schedule) Cirp.qwpl@gmail.com

of two years, lists of creditors are
available at URL:

9. | Eligibility for resolution applicants For detailed EOI and eligibility criteria
under section 25(2)(h) of the Code please contact: cirp.qwpl @gmail.com
is available at URL :

10.| Last date of receipt of expression 01.01.2026
of interest

11.| Date of issue of the provisional list 11.01.2026
of prospective resolution applicants

12.| Last date of submission of 16.01.2026
objections to the provisional list

13.| Date of issue of the final list of 26.01.2026
prospective resolution applicants

14.| Date of issue of information 31.01.2026

memorandum, evaluation matrix,
and request for resolution plans to
prospective resolution applicants

15.| Last date for submission of 02.03.2026
resolution plans

16.| Process email id to submit Expression | cirp.qwpl@gmail.com

of Interest
17.| Details of the Corporate Debtor’s Corporate Debtor is MSME registered
registration status as MSME as Medium Enterprise

Sd/-
DEEPAK KUMAR GARG

Resolution Professional

Quanteco World Limited

IP REG. NO.: IBBI/IPA-002/1P-NO0796/2019 -2020/12560

AFA Valid upto: 31-Dec-26

Case Specific Email ID: cirp.qwpl @gmail.com

Communication Address: 7A, Atmaram House, Tolstoy Marg New Delhi 110001

IBBI Reg. Email ID: deepakgarg07@rediffmail.com;

Date:17.12.2025 IBBI Reg. Address: I-702A, Ajnara Integrity, Rajnagar Extension ,
Place: New Delhi Ghaziabad, Uttar Pradesh ,201017
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WEDNESDAY, DECEMBER 17, 2025

BHUSAWAL DIVISION
MNotice Inviting E-Tender No.:
BSL/IELWI/TENDER/2025-26/22

Mame of Work; Supply of matanal &
Installation of thermal cum sound
insulation  for driver cab for WAP-
TIWAG-OHC/WAP-5 Locomotives as
per CLW BSPEC MNO.CLWMSI3MEB0
ALT.MIL. Estimated Cost: Hs.
8.26,00,000/- (Rupees Eight crore
twenty-zix lakh Only.) Completion
period: 24 Months, Earnest Money
Deposit: Rs 563,000 (Rupass. Five
lakh sixty-three thousand Only.)
Last Date & time for closing of
upleading of tender 05-01-2026 at
15:00 Hours. Website particulars:
http:/ireps.gov.in, Notice Board
location & Address - (Where complate
details of tender can be sean). Office of
the Chief Waorkshop Manager, Electric
Locomotive Waorkshop, Bhusawal,

CENTRAL RAILWAY

Mobice i hersby given that the share
cartificates no 1228 for 2000 shares each
bearing distinctive nofs) 1228129 -
1220128 standing in the name of Late,
Jalad Kanli Ghosh and Shibanl Ghosh
undar folio no. 10818 in the books of M's
RHI Magnesita India Lid (Formerly Orient
Refractaries Lid) respectively have been
lost & the advertiser has applied to the
companies for issue of duplicate share
certificate in lieu thereof. Any persan{s)
having claim on the said shares should
bodge such claim with the Company's RTA
viz Skyline Financial Services Pt Lid,
0-153-A, 1st Floor, Okhla Industrial Area,
Phase-l,New Dalhi Delhi, 110020 within
15 days from the date of this notice failing
which the company shall procead to issue
dupficate share certificate in respact of tha

Cantral Railway, Old Varangaon Road, S FATRreE. Mame of the shareholder
Bhusawal, FIN Code: 425201.  DE-79| |Date : 17.12.25 Shibani Ghaosh
A A B v AEA H g Place : Kolkata

RECOVERY OFFICER
MAHARASHTRA CO-OPRATIVES SOCIETIES ACT 1960, Act 156, Rule 1961, Rule 107.

Attached : THE SHIVKRUPA SAHAKARI PATPEDHI LTD. — SHIVKRUPA BHAVAN, PLOT NO.
R -225, T.T.C. INDUSTRIAL AREA, M.I.D.C., RABALE, NAVI MUMBAI - 400701.

FORM “Z2”
[See sub-rule [11 (d-1)] of rule 107]
POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery officer of the Mr. Navnath Motiram
Waragade under the Maharashtra Co-operative Societies Rules,1961 issue a demand
notice date 22.08.2023 calling upon the judgment debtor.

Mr. Dalvi Gajanan Ankush & Mrs. Dalvi Anjali Gajanan (455/45) to repay the amount
mentioned in the notice being RS. 91,31,804/- in words ( Rs. NINTY ONE LAKH THIRTY
ONE THOUSAND EIGHT HUNDRED FOUR ONLY ) with date of receipt of the said notice
and the judgment debtor having failed to repay amount, the undersigned has issue a
notice for attachment date 20.11.2025 And attached the property describe herein below.

The judgment debtor having failed to repay the amount, notice is hereby given to the
judgment debtor and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her under
rule 107 [11 (d-1)] of the Maharashtra Co-operative Societies Rules, 1961 on this 09TH
Day of DECEMBER of the year 2025.

The judgment debtor in particulars and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to the
charge of the Mr. Navnath Motiram Waragade for an amount RS. 77,57,085/- in words
(Rs. SEVENTY SEVEN LAKH FIFTY SEVEN THOUSAND EIGHTY FIVE ONLY) and interest
thereon.

Description of the Immovable Property
Flat No. 702, 7th Floor,
S. M. Accumen Co. op. Hsg. Soc. Ltd.,
Plot No. 31,32,33, Sector — 27, Kharghar,
Navi Mumbai 410210
Mr. Navnath Motiram Waragade
Special Recovery Officer
Rule 107 Of Maharashtra Co.Op. Soc.Act
1960 Rule 1961

Date : 09.12.2025
Place : NERUL

IN THE COURT OF CIVIL JUDGE AT SEDAM
E.PNo.10/2018

Vs
U/0 21 Rule 11 of the C.PC 1908

Vijaykumar Pola M/s Reliance Infratel Ltd
To,
Reliance Infratel Ltd, Reliance House, 8" Mail, Nesar Ghatta Cross, NH-
4, Tumkur Road, Bangalore-560057,
Whereas the above named DHR/plaintiff has filed suit in
05.No.56/2009 before the Hon'ble court in respect of suit plot.
The Hon'ble Court has been pleased to issue notice of proclamation
and to remove the tower in the suit plot and further recovery amount of
Rs.18,20,000/- from 03.06.2009 0 03.06.2025.
In the above case the Hon'ble court has already issue notice and
summons to the above said JOR No.1 through RPAD, but JDR No.1 s
intentionally avoiding to receive notice and summons issued from the
Hon'ble court, hence the JOR No.1 are hereby called upon to appear
before the Hon'ble court in person or through advocate,
The date of next hearing fixed for appearance on 30.01.2026 at 11:00
AM otherwise the order will passed ex-parte in your absence,
Given under my hand the seal of this court on this12th day of
December 2025 by the order of the court,

// By order of the court //

Sd/- Sd/- Chiel Ministerial Officer
S. K. Deshpande Order of the Hon'ble Court
Advacate far DHR Civil Judge & J.M.EC. at Sedam

A Government of India Undertaking
Borivali East Branch: National Education Society, Gurukul Universal High School,
Ashokvan, (East), Mumbai - 400068, Email: B101@indianbank.co.in

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas: The undersigned being the Authorised officer of the Indian Bank, under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act and in exercise of powers conferred under section 13(12) read with rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated 23.09.2025
calling upon the borrowers: Mr. Suresh Kumar Shantilal Patel and Geetaben Suresh
Patel to repay the amount mentioned in the notice being Rs. 28,75,161/- (Rupees Twenty
Eight Lakhs Seventy Five Thousand One hundred Sixty One only) within 60 days from the
date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under section 13(4) of the said Act
read with rule 8 and 9 of the said rules, on this 11" December of the year 2025.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Indian Bank
for an amount of Rs. 28,75,161/- and Accrued interest and Charges thereon.

We draw attention to the provisions of section 13(8) of the SARFAESI Act and the rules
framed there under which deals with your rights of redemption over the securities.

|| DESCRIPTION OF IMMOVABLE PROPERTY:

Registered Mortgage 1: Flat No. 102 on 1% Floor, Building No. A/3, Known as
Shyamsundar Complex, A1, A2, A3 Co-Op Hsg Society Limited, Situated At Survey
No 84/2 Of Village Belavali, Near Shree Complex, Badlapur(West), Taluka Ambernath,
District Thane 421503 and Boundaries:- North: A-2 Building, South: Open Plot, East:
Residential Building, West: Shriram Complex.

2: Flat No.103 on 1¢ Floor, Building No A/3, Known as Shyamsundar Complex, A1,A2,A3
Co-Op Hsg Society Limited, Situated At Survey No. 84/2 of Village Belavali, Near Shree
Complex, Badlapur (West), Taluka Ambernath, District Thane - 421503, Boundaries:-
North: A-2 Building, South: Open Plot, East: Residential Building, West: Shriram Complex.

Sd/-
Authorised Officer, Indian Bank

Date: 11.12.2025
Place: Mumbai

Form No. INC-26

[Pursuanito rule 30 the Companies (Incorporation) Rules, 2014]
Advertisemant to be publishad in the newspaper for change of
registerad office of the company fram one state to ancther

Before the Regional Director,

Ministry of Corporate Affairs {Western Region)

IM THE MATTER OF SUB-SECTION {4) OF SECTION 13 OF COMPAMNIES ACT, 2013
AND CLAUSE (A) OF SUB-RULE (5) OF RULE 30 OF THE COMPANIES
(INCORPORATHON) RULES, 2014
AND

In the matter of KOSHIBO TRADE LINKS PRIVATE LIMITED
(A company registered under lhe Companies Act, 2013 and

having ils Registered Office al Off 3237327, ird Floor

198, Sardar Griha, Lokmanya Tilak Marg, Crawford Market,

Kalbadevi, Mumbai « 400002, Maharashtra) +<PETITIONER
MNotice is hereby given fo the General Public that the company proposes o
make application to the Central Governmeant under section 13 of the Companies
Act, 2013 seaking confirmalion of alteration of the Mamoranduny of Association
of the Company in fterms-of the special resolution passed at the Extra Qrdinary
General Meeling held on 07.11.2025 to enable the company to change its
Ragisterad Office from “State of Maharashtra® to "State of Gujarat”.
Any. persan whose interest is likely o be affected by the proposed change of
the registered office of the company may deliver either on the MCA-21 portal
(www. mea. gov.in) by filing investar complaint farm or causa 1o ba defivered
or send by registerad post of hig ! her objections supported by an affidavit
stating the nature of his / her inferest and grovnds of opposition 1o ihe Regional
Diracter af the address Everest, Sth Floaor, 100, Marine Drive, Mumbai,
Maharazhtra - 400002, within fourteen days of the date of publication of this
notice. with a copy 1o the applicant company at its registered office: at the
address mentioned below:

Off 3231327, 3rd Floor, 198, Sardar Gnha, Lokmanya THak Marg, Crawford
Market, Kalbadevi, Mumbal - 400002, Maharashira

Forand on behall of the Board of

Koshibo Trade Links Private Limited

sd- Ms, Sunnaina Sunilkumar Gupta
Director-DIN : 03334924

Date - 17-12-2025
Place ; Mumbai

JYOTI GLOBAL PLAST LIMITED
Regd. Off address : R-554/555 TTC M 1D CArea Rabale, Navi Mumbai - 400701
CIN ; L281Z0MH2004PLC14 3876 E-mall : info@votghebalplast. com
Mob Mo, : BS015E540T | Website | hips://potiglebalplastcom,
POSTAL BALLOT NOTICE AND E-WVOTING INFORMATIOM

Maotice is hereby ghven that Jyoti Global Plast Limited ('the Company') i seeking
approval of the Eguity Shareholders (‘WMembers™) of the Company by way of postal
hallot through remote e-voting en'the following resclutions:

Type of Resolution Description of Resolution

of Association of the Gompany
Thie Postal Ballot MNotkon ('MNoloa') is availabie on the wobsite of the Company at
hitpsy /yotiglobalplast.comy, website of MUFG Intime India Prvate Limited
tagency for providing the Remate e-Voling facility) at wwawinumpms mufg.com. and
an the website of the Stock Exchange Le, Mational Stock Exchange of India Limited

IncomplEnca with the provisions of the Companies Act, 2013, and the General
Circular Mos. 14,2020 dated April 8B, 2020,17 /2020 dated April 13, 2020, and
subsequent ciroulars issued In this regard. the latest being 372025 dated
September 22, 2025, msued by the Ministry of Corporate Affairs (collectively calied
MOCA Circulars'], the Company has sent the postal ballot notice on Decamber 16,
2025 anly through electronic mode, to those Members whose e-mail addresses
are registered with the Registrar and Transfer Agent ("RTA™ / Depasitaries [/
Compary and whose names are regorded in the Register of Members / Lst ol
Beneficial Owners as received by the Company from Depositories ¢ MUFG Intime
Iz Private Limitod (formerdy known as Link Intme ndia Private Limited]. the
Company's RTA, a5 on Decamber. 12, 2025 ('Cut-off date'). Accordingly, physical
copy of the Motice along with Postal Ballot Form and pre-paid business: reply
ervelope has not béeen sent to the Members for this Postal Ballot, The Company
has complated dispatch of the aaid Notice.on December 16, 2035,

The Company has engaged the services of MUFG Intime India Private Limited 1o
provide rémole eaeoling facility o ite Members, The remobs evoling penod
commenceson Wednesday, December 17, 2025, from 9,00 & m. (15T and ends on
Thursday, January 15, 2026, al 500 pom. [F5TL The é-voting modube shall be
disabled by MUFG thereafter, Voting rights of the Members shall bein.proportion 1o
the aquity shares held by them in the paid-up equity share capital of tha Company
% on Cul-oll date. Once wole on e resolulon |s cast, the MarmDos will not ba abile
to changs It subsequently, Please nofe that communication of assent or dissent of
the Meambers woukd only ke place through the remaote e-woting systam. Only those
Members whose names are recorded in the Register of Members / List of
Bengfitial Owners maintained by the Depositories as on the Cut-off date will be
antithed 1o cast thedr votes by remote evoling:

To faciitate Marmbess to recelve this Notice electronically, the Company has made
arrangements with its RTA for registration of e-mail addresses in terms of the MCA
Circulars. Members wha have nol registered thair e-mail addresses with thaie
Depositories may register the same with the RTA, The procedure to register-e-mall
address with the RTA and the procedure for remote e-voling is provided in the
Notice

The e-vating facility shall beavallablie dunng the following penod only:

Day, Date and Time of Commencement of | Wednesday, 17th December, 2025
from 900 AM{IST) !

| Thursday, 15th January, 2026
till 5.00 P&, [IST)
M,/s C5 Ashita Kaul & Assoclates, Practlicing Company secretary, | Membership
Mo, 6988 and Certificate of Practice MNo. B528) has bean appginted as the
Serutinizer for conducting the Postal Ballet through remote e-voling in & fair and
transparant mannar. The results of thevoting will be announced on or before 17th
January, 2026, and will be dispiayed on the Company's websile
https./ Aiwotiglobalptast. comy and intimated to the Stock Exchange |.e. National
Stock Exchange of India Limibed www nsaindia.com.
The Scrutinizer will submit the repornt to the Chairman of the Company, orany other
pefson aulhorzed by the Board, atber seruling of tha woles cast, on the resalt of the
Postal Ballot on or before Seturday, January 17, 2025, The Scrutinizer's decision
on thea validity of votes cast will be final. Tha resufts of the voling conducted by
Poatal Ballof along with the Scndinizers Beparl will be made avallable on the
wehsite of the Company and on the website of MUFG and intimated to MSE, whers
the Secunties of the Company are listed. Addithonally, Uthe resull will also be placed
on the notice board at the Registered Office of the Company,
In case shareholders/members have any Queres regarting e-voting, they may
refer the Freguently Asked Questions: (FAQs) and InstaVote ewvoting manisal
available al hitps:instavatedtinkinti me.coin, under help section or send an amail
1o ipesEinkintimeco.ln orcontact ond - Tel, - 022 - 481 85000,
For Jyoti Global Plast Limited
sD/-
Mayur K Duba
Company Secretary & Compliance Officer
Membership Mo . ATSS980

Dy, Date and Time of End of e-voting

i

ST T & TTE A Ooversmerl ol naka Indanshng
Null Bazar - Mumbai Branch, Ground Floor, Samsan Apartment. Umerkhadi C.H.S Lid.
57, Rarnchandra Bhatl Marg, Mumbai-0000E
hitp e unionbankalindia, bank.in Emai: ubinda31657 & umonbankedfindia, bank in

POSSESSION MNOTICE [Rules (1]] (For immovable Property]

Wheraas The undersignied being the Authorised Officer of Union Bank of India,

Mull Bezar Mumbai Branch at Ground Floor, ‘Samson Apartment, Umerkhadi CH.S

Led: 57, Bamchandra Bhall Marg, Mumbi<200008 undér the Secuntisation and

Reconstruction of Financial Assets and Enforcement Securty Interest {Second) Act

2002 (At Mo, S4-of 2002%nd In exercse of powess conferred under Seclion 13(12)

read with rule 3 of the Sscurity Interest (Enfarcemeant) Rules, 2002 issusd & demand

nodice dated 22-09-2025 calkng upon the Borrowes Mis. Radhamohan Jewellers

Represented By Sole Proprietor Late Mr. Abnish Kumar Gupta, to repay the

amount meplioned in the nolice belng Rs, 5,16,61,719,82 [(Rupees. Flve Crore

Sixteen Lakhs Sixty-One Thousand Seven Hundred Mineteen & Paise Eighty

Two Onby) within 60 days frorm the date of receipl of the said nofice

The Borrowsr having failed o repay the amouni. nobice s hereby given to tha

borrower and the public ingeneral thal the undersigned has faken possession of the

propary described harsin balow in exercize of powars conferrad on himfer undes

Section 134} of the sakd Act read with rule 8 of the said rules on this 15th day of the

December 2025,

The Borrpwer in-particutar and the pubbc in general is hersby cautionsd not to deal

with tha property and any daalings with tha property will be subject to the charga of tha

Linion Bank of India, Wull Bazar Mumbal Branch, for an amount Bs, 516,61, 719, 82/-

(Rupees Five Crome Sidbeen Lakhs Sigly-One Thousand Seven Hundred

Mineteen & Palse Eighty-Two Only} and intersst tharaon.

The borrowear's attention is imited to pravisions of sub-section [8) of sechon 130l the

Aot inrespect affime avalable to the borrower to redeem the secured assats.

PESCRIPTION OF IMMOVABLE PROPERTY,

1. {a) Allthat piece and parcet of 1/3rd undivided shara in land alomg with strectura

slanding inerson admeasuning 25892 80, mirg. bubding knoddn a5 Pusan Buikding
situated at 126, Banganga Road, Mew streat Mo, 9, Mumbai — $00006, bearing
CTS Mo 91 al Walkeshwar, Malabar & Cumbala Hill Division, Mumbsai,
(] All that piece and parcel of property at 8, Pujari Building, Flat no 11, 3rd
Floor, Banganga, 2nd Cross Lane, OF Raj Bhavan Road, Walkeshwar
Malatar Hill, Mumbai - 400006, admeasuring area 783 =q. Fest, bearing Meaw
Sirvey Mo T261 and cadasiral Survey Mo, 91 of Malbar and Cumbalia HIl
Division assessad by Municipal under D-Ward Mo 3113 and Streat Mo 126,
Registration Sub-Distict of Mumbai,

2. Al that piece and parcel of 203rd undivided share 8. 51.84 in s5q. mefar, in all that
phat of land together with the structures and terrace known as *Pujan Bullding”
standing there on bearing Cadastral survey no 91 of Malabar & Cumbala H#l
Division by tenure L, T.A arnd Laughton Mo Par of 177261, Collectors Mew nio vide
C.5. Mo, 172 (Col 17} admeasaring atiual area aboul TV.7G in 5q. mabers
assessed wnder “0° ward Ko 3113 and Afc Mo DX 1503640060000 of M.C.G.M
situated al 126, Banganga Road, Naw Strased Mo, 3, Mumbai - 400008

Seli-
Authorised Officer
Union Bank of India

Place: Mumbai
Date; 15.12.2025

Ceota

1] M/s. Radhamohan Jewellers Represented By Sole Propriator Late Mr. Abnish
Kumar Gupta, Address: Floor Mo, 25, 2nd Floor, Plot 198 Shanll Bhavan
Kalbadevi Road, Murmbal, Maharashira, 400002,

2} Mis, Radhamohan Marketing Private Limited, Addrass - Fioor Mo 25, 2nd Flaos,
Plot 198 Shanti Bhavan, Kalbadevi Road, Mumbai, Maharashira, 400002

3) Mrs. Nidhi Gupta and All ather Legal Heirs of M. Abnish Kumar Gupta, Addreas
Elat Mo 6071 A Wing Juliar lvar Towser, Mear Imak Blg Ginema Bhaktli Park Wadala
East, Wadala East, Mumbal, Maharashira, 400037

PUBLIC NOTICE

Notice is given on behalf of Punjab National Bank, Ghodbunder Road Branch,
Thane West that the original Agreement for sale dated 29.03.2017 executed between
M/s. Friends Development Corporation (Imperia) Pvt. Ltd. (the promoter) and
Mr. Dinesh Kumar Khimaiji Shah (the Purchaser) along with the registration receipt
bearing registration No. TNN-5-3654-2017 dated 03.04.2017 in respect of Flat No.
2202 on the 22" Floor in the Building Known as’ Dosti Elecia ‘in Dosti Imperia, Opp R
Mall, Ghodbunder Road, Thane West - 400607 and deposited with the said bank as
security for the loan is reported to have been lost/ misplaced during shifting of the files
and documents from the branch and the same could not be traced despite all efforts
being made to trace the same. Any person having Possession thereof of or having
any knowledge of the same or having any claim, right, title or interest charge, or lien
of any nature whatsoever in the said property should contact the undersigned within
15 days from the date of publication of this notice failing which it will be presumed that
there are no claims whatsoever nature in the said property and all claims received
thereafter shall be considered as waived and not binding on my client.
Place: Mumbai ANANT NARAYAN
Dated :16.12.2025 Advocate High court
Wipata House, 2" Floor, 52, Bomanji Lane, Fort, Mumbai - 400001
Mob: 9892280791/9324330043, anantnarayan1@gmail.com

CENTRAL BANK OF INDIA,
GOWALLA TANK ROAD BRANCH : Warden Court,
T981, August Kranti Marg, Mumbai - 400 036.

"'-L# Hagel din aiTis gldem

w Canfral Bank of lndia

)
-l

it iy (e den
Gadkari Chowk Branch, Opp Shiv Sena Bhavan, Mumbai-Z3
TELE : 022-2445 1138 ] FAX [22-24459850
g-mail ; brmgriB@matabank co.nfbam16@mahabank.co.n
Head Office: Lokemangal, 1501, Shivamagar, Pune - 411005
AG40()J Marine [SARFAESIM 3{dy2025-26

POSSESSION NOTICE

Whereas, the Authorized Officer of Bank of Maharashtra under Securibzation &
Raconstruction of Financial Assels and Enforcament of Securily Intarest Act, 2002 & in
exarcizse of powars conferred under Saction 13 (4] and 13(12) of the said Act read with Ruls
3 of the Security Interest (Enforcement) Fules, 2002 has isswed a Demand Motice dated
14.10.2025 under Section 13(2) calling vpon Anil Jivram Mishra, Prop. of J.J. Marine
Services, (Borrower] 0 repay the amount menbioned i the nolice being Rs.
54,10,515,00 (Rupees Fifty four lac ten thousand five hundred fifteen only) plus
unapplied interes! from 14.10,2025 ingether with interast therson 2t contractusl rate (s)
and incidental expanses. costs, chargas incurred | ba ba neurrad within 80 days from the
date of receipt of the said notice.
The Bomower mendioned hereimabove having failed to repay the outstanding amouwnt,
Motfice is hereby given fo the Borrower and Guarantors mentioned hereinabove in
parbeular and to the public in general thal the Authansad Officar of Bank of Maharashtra
hag taken Symbaolic Possession of the property describad harain below In tarms of the
powesrs vashed under the provissons of Saction 13(4) of tw said Actonthis 15.12. 2025,
The Borrower in particular, Guarantor and the Public ingeneral is hereby cautioned nol to
deal with the properties and any dealings with the aforesaid properies will be subject o the
charge of the Bank of Maharashira for an amount mentioned above. The Borowers
attention is inviled to the provistons of sub-section 8 of section 13 of the Act in respect of
lime available, 1o redearm the secured asset
DESCRIPTION OF THE INMOVABLE PROPERTY
Registerd Morigage of Unit Wo. 19, Grownd Floor, Milgin Udyog Bhavan o, Op Socety
LTD, Tokersey Jivra Road Sewrees West Mumbai- 400015, Sl

Authorized Officer & Assistant General Manager

Bank of Maharashtra

15.12.2025

[Far Immovalile Propery] [Rube 811

Place: Mumbai

Date: 15.12.2025 Bank of Maharashtra.

DEMAND NOTICE TO THE BORROWER

To

Mrs, GARGISUMIT MITRA

Mr. SUMIT UPENDRANATH MITRA
ASTRAOZHIRANANDANIESTATE, G B ROAL, PATLIPADA- 400607

Sub: Demand Notice under Section 13{2} of the Securitization and Reconstruction
of Financial Assats and Enforcement of Security Interast (SARFAESI) Act, 2002 to
the borrowen's.

The undersigned holding the post of Chief Manager in his capacity 85 the Authonsed
Cdficer of Candral Bank of India under the Securitizabion and Reéconstruction of Fancial
Assets and Enforcement of Security Interest Act, 2002 (hersinafier called the 'SARFAESI
Act'; for the sake of brevity) hereby issues this notca toyow as Tollows:

You are aware that @t your request, you have been granied by Central Bank of India
{hereinafiar called ‘Bank’} theough its Gowalla Tank Road Branch, financial assistance as
detailed in-Schedule Ahereto.

The sald financial assistance was sanchoned, Inber alia, against secunity interest created in
favour of Bank by axecuting. inter alia, security documents in tha manner as detailed’
mentioned m Schedule B along with details of property in Schedule 'C!

That you did not operate the account and did not repay the dues of the Bank as per the
terms of sanction and consequendly, your account was classified a non performing asset
w.e.f 29/06/2022 in accordance with the applicable guidelines issued by Resarve Bank of
India from firme to tme. In spite of repeated requests by Bank, you have failed to repay the
dues of Bank

The fac#ity wise details of the amount due from you are mentionad in Schedule & hareto.
The tofal amount due agamsat you being the sum total of all the amounts due under various
financial faciilias, a5 delailed in schedule & hereto, comesto T 1,37,09,165{ Rupees ONE
CRORE THIRTY SEVEN LAKH NINE THOUSAND ONE HUNDRED SIXTY FIVE Only)
and you have defaulted in repayment of the entire said amount.

Therefare, you are hersby called upon under Section 13(2) of SARFAES] Act, to discharge
your liabditias in full by paying the eniire amount due besng ¥ 1,37,09,165 | Rupeas ONE
CRORE THIRTY SEVEN LAKH NINE THOUSAND ONE HUNDRED SIXTY FIVE Only)
wilh further intarast at the applicablerale's af interest mantioned inhe Schedule A from the
date of notica 021212025 till the data of full and final payment along with incidental
expenses, charges and costs recoverable from you 33 perierms of conbract andior as per
[aw, within sixly days from the dateof this nofice,

i wou fail io repay to the Bank the total dues which you have been calted upon to pay herein
above Ihe Bank will exercise all or any of the righls available to it under the provisions of the
SARFAESIActread with the Rulesframed thereunder.

‘You are glso put on nofice that in terms of Section 13{13), you are legally bound not to
tranzfar the secured assats detalled in Schedule 'C. by way of sale, of otharwise, withoul
otfaining priorwritten consent of the Bank.

Your attention Is also drawn to Section 28 of SARFAESI Act which provides that any
contravention of prowisions of tis SARFAES| Aot amounts to an offence punishatie with
imprisonment up io one year of fing o both,

Thiz nofice of demand i3 izsued without prepedice to and zhall nol be consirued as waiver of
any other nghls or remedies which the Bank has already exercised and'or may exergiss,
including any kegal action for recovary of the said dues and also for further demands for the
sum that may be found ! ik due and payable by youto the Bank.

Your attention is drawn to the provisions of Section 13(8) of the SARFAESE Act, 2007 in
respect of tme available fo you fo redeem the secured assels

(NAGENDRA PRASAD)
AUTHORISED OFFICER

FORM NO. 3 COURT ROOM NO. 31
INTHE CITY CIVIL COURT BOMBAY AT MUMBAI
COMMERCIAL SUIT NO. 44 OF 2024
(Order V Rule 20 of Code of Civil Procedure, 1908)

Plaint lodged on: 20.02.2023 Plaint admitted on : 03.02.2024
Under Order V Rule 2 of the Code of Criminal Procedure 1908 r/w, Section 16 of the

Commercial Court Act 2015

RULE 51, SUMMONS to answer Plaint Under section 27, O.V.rr. 1,5,7 and 8 and O. VIII, . 9,

the Code of Civil Procedure.

CANARA BANK a body corporate, constituted under the Banking Companies (Acquisition

& Transfer of Undertakings) Act, 1970 having its Head Office at, 112, J. C. Road, Bangalore-

560002, and one of its Branch Office amongst others known as: 309, Pandyan House

Shahid Bhagat Singh Road, Fort Market Mumbai - 400001, Mumbai - 400072, in the State of

Maharashtra Represented by ...Plaintiff

Versus
1. M/s. Hrishi And Riddhima Foods, Proprietor Mrs. Rddhima Avinash Hassani Shop No. 7
Perin Nariman, Street Fort Mumbai - 4000701 Maharastra.
2. Mrs. Riddhima Avinash Hassani, WO Avinash Hasssani Mistry, Chember Room No
603/605, 6s Floor and Marg Coloba, Mumbai - 400005 Maharshtra. ... Defendants

To,

1. M/s. Hrishi And Riddhima Foods, 2. Mrs. Riddhima Avinash Hassani

The Defendants abovenamed

(As per order dated 09.10.2025 in presiding in Court Room No. 31. H. H. J. Prasad Prakashrao Kulkarri)

WHEREAS the above named Plaintiff has filed relating a Plaint in this Honorable Court against

you & you are hereby summoned to file a Written Statement within 30 days of service of the

present summons, and in case you fail to file the Written Statement within the said period on 30

days, you shall be allowed to file the Written Statement on such other day, as may be specified by

the court, for reason to be recorded in writing and on payment of such cost as the court deems fit,
but which shall not be later than 120 days from the date of service of summons. On the expiry of

One Hundred and Twenty day from the date of service of summors, you shall forfeit the right to file

the Written Statement and the Court shall not allow the Written Statement to be taken on record:

The Plaintiff therefore Pray :-

a) That the Defendant be ordered to pay to the Plaintiff sum of Rs. 4,71,393/- (Rupees Four
Lakh Seventy One Thousand Three Hundred Ninety Three only) as on 31.01.2023 as
per Particulars of claim given in Exhibit “H” with the further interest at the rate of 8.90%
p.a overdue with monthly rests plus 2% penal interest from the date of filing of the suit till the
date of judgment and thereafter further interest at the same rate from the date of judgment
till payment as the advances were granted to the Defendants for commercial purposes within
the meaning of Order 38 of the Code of Civil Procedure, 1908:.

a) That the Defendants may be directed to pay to the Plaintiffs their costs of the suit and.
b) For such other and further reliefs as the nature and circumstances of the case may require.
You hereby summoned to appear in this Court within 30 days from the date of service of
summons, in person or by an Advocate able to answer all material questions relating to the
suit, or who shall be accompanied by some other person able to answer all such questions to
answer the above named plaintiff and as the suit is fixed for the final disposal, you must produce
all your witnesses on that day, and you are hereby required to take notice that in default of
your appearance on the day before mentioned, the suit will be heard and determined in your
absence and you any document in your possession or power containing evidence relating to the
merits of the plaintiff’s case or upon which you indented to rely in support of you case particular
for the Plaintiff/s the following Documents :

Given under my hand and the seal of this Hon’ble Court.

Dated this 1% day of November 2025 Sd/-

For Registrar,

City Civil Court, Bombay

RAJKUMAR K. SHUKLA LAW FIRM, Advocates And Consultants, Advocate For Plaintiff,

Office No. 10, 2" Floor, Building No. 84, Janmabhumi Marg, Fort, Mumbai - 400001, 91

-9833625098, 022-2287 6392, advshukla4 @ gmail.com

NOTE: Next date in this Suit is 17.12.2025. Please check the status and next/further date of this

Suit on the official website of the City Civil & Sessions Court, Gr. Mumbai.

You are hereby informed that the Free Legal Service from the State Legal Services Authority,

High Court Legal Services Committee, District Legal Services Authority and Taluka Legal

Services Committee as per eligibility criteria are available to you and in case you are eligible

and desire to avail the free legal services, you may contact any of the above Legal Services

Sd/-

Authority/ Committee. @

ADVOCATE FOR THE PLAINTIFF

CENTRAL BANK OF INDIA,
GOWALLA TANK ROAD BRANCH : Warden Court,
T9/81, August Kranti Marg, Mumbai - 400 036.

doges dan wfis gl
Central Bank of fadio

DEMAND NOTICE TO THE BORROWER

Ta,

Mr. SALMAN SALIM SHAIKH

Mr. AFTAB SALIM SHAIKH (CO-BORROWER)

Mr. SALIM BISMILLA SHAIKH (GUARANTOR)

BWINGG 1, GRACEAPARTMENT, TJSB BANKKVILLA1RABODI, THANE 400601 |

Sub: Demand Notice under Section 13{2) of the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest (SARFAESI) Act, 2002 TO
THE BORROWER/S.

The undersigned holding the post of Chief Manager in his capacily of the Authorised
Officer of Cendral Bank of India under the Securitization and Recoastruction of Financial
Assets and Enforcement of Security Interest | 2002 { hereinafier called the ‘SARFAES
Bet for the zake of brevity) hereby issuas this nofics to you a3 follows:

You are gware that al your requesl, you have been granied by Central Bank of India
(hersinafiercalled ‘Bank’, through its Gowalia Tank Road Branch, financal assistance as
detailed cobumns 2 o 3 of ScheduleAheraio.

The said financial assistance was sanctoned | inter alia, gainst secunty interast crested
in favour of Bank by executing, Infer ala, securty documants in the manner as
defailed/mantioned in Schedule ‘B along with details of property

That vou did ot oparate the-account and dsd mod repay the dues of bank as per the lerms of
sanciion and consequently. your account was classdfied a non peforming assel w.ef
2910512023 in accordance with the applicatle guidelines issued by Reserve Bank of India
from firme 1 fime. In spite of repeated requesis by Bank, you have faded to rapay the duez
of bank

The facility wise datails of the amount due frem you are mentioned kn columas 4 to 10 of
Schedule Ahereto, The total amount due againstyou being the sum total of all the amounts
due under various financial facilities, as detallad i cofumns £ 1o 10 of schedule & herato,
comes 1o Bs. 5525, 790- (Rupees fifty Five Lakhs twenty five Thousand seven
Hundred fifty Only) and you have defaulted intepayment of the entire said amount
Therafore, you ara ereby called upon under Section 13(2) of SARFAES] Act, 1o discharge
wour liabidies in full by paying the entire amount due being Rs. 55,25, 7500- (Rupees fifty
Five Lakhs twenty five Thousand seven Hundred fifty Only) with furthes intersst al
fhe applicable rate’s of interest mentioned in the Scheduls A from: the date of nofice
02/112/2025 1l the date of full and final payment along with incidental expenses |
charges and costs recovarable from you as per tarms of confract andlor as per law
within sixky days from the date of this nofice

if yau 12l to repay Lo the Bank the fotal dues which you have been called upon o pay
hereinabove the Bank will exercise afl- or any of the nghis avaiable to it under the
provisians of the SARFAES] Acl read with the Rules framed theraunders

¥ou are also put on nofice that in terms of Section 13{13), you are legally bound noi to
transter the secured assels defailled in Schedule '8, by way of sale, or otherwise, withoul
obdaining priorwrittén consent of the bank.

Your altention 13 akso drawn ko Seclion 29 of SARFAES] Act which provides that any
conteavention of provisions of thés SARFAEES! Act amounis to an offence punizhable with
imprisonment up o one yearor fing o both;

This notice of demand is issuad withoul prepudice 1o and shall nol be construed as waner of
any ofher rights or remedies which the bank has already exercised and' or may exercise,
including any legal action for recovery of the said dues and also for further demands for the
sum thiat may be found fall dwe and payable by vou to us.

Yeour attention is drgwn to the provisions of Section 13(8) of the SARFAESE Act, 2002 in
raspact of fima availabie to vou o redeam the sacurad assets.

(NAGENDRA PRASAD)
AUTHORISED OFFICER

das 30 ff:_ﬂr.'f
Bank of Baroda

¢ s

"APPENDIX- IV-A [Sea proviso to Rule B {B) and 9{1}]

E-Auction Sake MNotica for Sala of ImmovablaMaovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Sacurity Interast Act, 2002 read with

provise-to Rule 8(6) and 9(1) ofthe Security Interast {Enforcament) Rutes., 2002,

Motice is hereby given to the public in general and in paricular to the Bormower (=), Mortgagor (3) and Guarantor (s} that the below descobed immovableimovable
propertiesMorigagedicharged Hypothecated to the Securad Craditor, the possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Credior, will be
goid on “As is whene ig”, “As is what |5, and “Whatever there is” and “Withoul recourse basis” for recovery of dues of secured creditors besow mentioned accouni’s. The datails of
Bormowerns/DirectorsMortgagon's/Guarantons!secured AzselisiDuesiFeserve Pricele-Auction date & Tima, EMD and Bid Increase Amountare mentionad balow -

Zonal Stressed Asset Recovery Branch ; Meher Chamber, Ground floor, Dr. Sunderlal Behl Marg,
Ballard Estate, Mumbai-400001. Phone: 022-43683B03, 43683808, Email: armbomid

Sale Motice For Sale Of Immowable Properties

ankofbaroda.co.n

S Mame & Address of Bomowarls/ Description of the immovable Tatal Dues | 1. ,It_"f"E' ':ff‘l'i"""‘““,“‘" E;: ::‘ESEES:; P'E“t“ ‘I'[ qu;::? &I".F.';?:ﬁn”
Loll  Diractoris/Mortgagoris/Guarantarfs property with known RO LR e Py s paiphied e
No. encumbrances, I an y F IRy {Constructive
oLy (3) Bid Increase Physical]
Amount
1 | WS Marlanella Proparties Pt Lid. | ) Equitable Mortgage of Office mo.51, 52, | Total Dues- |1 12.01.2026 1} Bs 40200 Lakhs Symialic 02012026
{Borrower) 53 and 54 on the . Sth fleor admeasuring Rs Z) 1400 Hrs to 1800 Hrs [2Rs4020 Lakhs | Mote: Property is (And 11.00 AM ko 01.00

oorres pondi CTS Moo 260 & 276
Mumbai-A00067 Hd;nagsmuri:g B0 20 59. melar and
W5 Rose Bullder R 202141 =g mater Totally admessuing
Ufiice na. 51/54 Deattani Chamber, | oot 2981 81 sq meter siuate, lying
5.V, Road, malad( West), Mumbsi -| 304 heing at Visage: Malonde, Taluka
A0DDE4 Vasai, Distnct Thare along wih the
buitding constriscied thereon unger
Cammarcial Comples Project Knawn a5
"WASAl CENTRAL® bearing Vaszal
Municipal House bearing No. 363
3688, 3660, 366D and IGBE within the
territary of Thane Distrct and slsowithin
the junsdiclion of -Sub-Regisirar af
Bsgarance Vasal atl Village Malonta
Talukavasai, District Thana
Encumbrance known bo bank: Kl

Office Mo, 51/54 Daltani Chambers.S | inaggregaie 1210.00 square feet carpet | 34, 53.54,306.10

31 R 1.00 Lakh In Symbolic P4

Possession and

Y Rosd, Malad (West), Mumbai-|area in the building knawn as  Dallani as an
400064 Chambar siluated al SV Road, Malad | 30112025
MR, Lancelot D'souza (WY, Mumbai- 400064 bearing CTS Mo, | Plug Legal
1B, Lyron Apariments, Gamdevi| 623, 6261 o 6259 of vilage Maled| Charges,
Road, Poisar, Kandivali (West), [ south, Mumbai Suburban District Crber
Murnbal-4000a67 Encumbrance known to bank: Nil Chargas Plus
MRS. Laurdes D'souza : - ; subsaguent
1B, Lyron Apariments, Gamdevi ;L;Illn:;%;ﬁ:enzn?;:arﬁa:; I:EE mberasticost
Road, Poisar, Kandivall (West), ; therean

Bank will hand
over the property
symbedically o
auction
purchaser
1112012026 1) Rs. 31900 Lakhs Phiysical 201,204
21 1400 Hrs b2 1800 Hrs | 2)Rs31.90 Lakhs And 11.00 AM 10 01.00
3) Re 1.00 Lakh P

In case of propesy under Symbolic Possassion, Bank will hand over the property symbaolically o auction purchaser
Faor detailed terms and conditions of sale, please refarhisit io the websita link htips:www bankoftaroda infe-awction him and onling auction poral htips:ibaanknet comAlso,
prospective bidders may contact the Authorised officer on Tel Mo 022-43633803-13 Mobile No, 9869375872/ 9920204420

Date: 16.12.2025
Place; Mumbai

Sdl-
Authorised Officer
Bank of Baroda

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
QUANTECO WORLD LIMITED

[ Fermerly known as : Sunmaya Trant Lapitics Linted)

DPERATING [N SUPPLY CHAIN LOGISTICS SERVICE PROVIDERS, COMMODITY TRADIMNG,
DEAL IN ORNAMENTS, JEWELLARIES AND HEALTHCARE SOLUTIONS AT MUMBRA
| Under sish-regulation [ 1) of regulation 384 of the Insolvency and Bankruptey Board of Indla
[lnsodvency Resolution Process for Cerporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1 i Maime ol the Coaparale Deblor Quanteco Waorld Limited
along with PARNS CIR LLP Mo (Formaerly known as ; Suumaya Trans
Logistics Limited)
CEN: UE0200MH202APLE IS 1225
_PAN: ABGCS1485P
Difice Mo, 3063, Saecand Floos,
Russtgrnjee Eaza Zone Buildeg, Goregaon
Mulund Link Road. Goregaon {Murrbi),
hMumbatl, Goregaon West, Maharashtra,
| India, 400104
| N
At Registercd Offics o5 abowe

2. | Address of the Registered Office

sl

| URL of website

4. | Details of the phce whene the

| majority of fiked assets are kcatad
Instalied capacity of main products,

lservices

6. | Quantity and vaiee of masn products’

| services sokd in the last financa! year

M.AL

L
[

{ -'-'.Fp-e;.ﬂ -iuljll_{ﬂ:} rnmnr“lal-‘ql!-1r'|'|'||-|'|lﬂ, fl_'-lr
FY 2024-25, Revenwe from Oparations
| ] R 1 of RAs. 143.15 Crors,
7| Number of employees, workimen 2
B. | Further detail including last evaialie | For details please contact;
| Tencial Statermends (wilth schedule) Chparepl@pmail.com
of two years, lists of creditors are
| available at URL:
4. | Eligibility for resolutlon applicants
| undersection 252100 of The Code
I dreadlabhe gl LURL :

| For detalked EOFand eligibility criterla
pleage contact: crpugwpl @gmalloom

10, | Last date of receipt of expresson ToioizZ026
| of interest ) B
11.| Date of I=swe of the provislonal list 11 0 20026
of prospective reschstion applicants
17| Lot date ol submission ol R 026
ohjections to the provesional lkst
13.| Date of issus of the final list of 26,01, A
| prospective resohutbon applicants
4. | Date of ssee of information | 31012036
rrEmarandum, esaluation matrix,
and mquast for resolution plans to
prospactive resciutian applicants
15.| Last date far submission of D3 300

| resclution pans
'1_E|.' P1'I_1I.:t!.5'¢i el id b submil Exprission 1 Lirp mnl@ﬁ'rlﬁil o0
| of Interest
17.| Details of the Corporate Debtor's
regetration status as MSME

Corporate Debtor = MSME registened
as Medium Entarprisa

S,/

DEEPAK HUMAR GARG

Resobution Professional

Quanteco World Limibed

IPREG, MO IBB IPA-QDZAP-NDOTOE/ 30D 2020 125680

AFA vakid uphor 31-Des-26

Case Specific Emall 12: cirpagwpl @gmaill.com

Commmunication Addrass: 74, Atmaram House, Tolstoy Marg New Delhi 110001
IBE] Reg. Email ID: deepaxgargDT@rediffmail.com;

|BB| Fag, Address: FTDEA, Ajnara Integrily, Rajnagar EXLEnsion .
GRhaziabad. Uttar Pradesh 204007

Date:17.12.2025
Place: Mew Dalhi

epaper.financialexpress;mn‘. .
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PUBLIC NOTICE
No. J/20/2025/U/S 47/JT CC(H.O-II)/
6137/2025 Date 04.12.2025
Office of the Charity Commissioner,
Maharashtra State, Mumbai
Dharmadaya Ayukta Bhavan, 2nd
Floor, Sasmira Building, Sasmira
Road, Worli, Mumbai-400030
Application No. 20 of 2025
Under Section 47 of the Maharasthtra
Public Trust Act, 1950.
In the matter of: “Gagan Mathur Trust”
P.T.R. No. E-7041 (Mumbai).
Mr. Sanjay Bulchandani & Others
... Applicants
VIS
Mr. Arjun Bulchandani & Others
... Respondents
To,
1. Mr. Arjun Bulchandani, Ramon House,

6th Floor, 169, Backbay Reclamation,

F AN
MAHAVITARAN

Miaharashira State Eloctricity Distribusion Co. Lid

E-TENDER NOTICE

The Executive Engineer, M.S.E.D.C.L., Ground Floor, Tejshree Building, Karnik Road,
Kalyan West invites e-Tenders from Registered Contractors / Agencies for the following

Bombay-400020 2. Mrs. Sheila
Bulchandani, Ramon House, 6th Floor,
169, Backbay Reclamation, Bombay-
400020 3. Mr. Ratan Hingorani, Ramon
House, 6th Floor, 169, Backbay Reclamation,
Bombay-400020 4. Mr. Faredoon
Marchant, Chamber No. 9, 4th Floor,
Central Bank Building, Fort Mumbai-400001

TAKE NOTICE THAT Applicants above

named have filed under section 47 of the
Maharashtra Public Trust Act, 1950 (Copy
enclosed).

work.
S. | Tender No. Particulars Estt. EMD |Tender Fee with
N. CostRs.| Rs. 18% GST
1 | EE/KLN(W) | Tender for Preventive Maintenance| 30.00 | 30000/- | 2500 + 450
/IPMHT/T- |[of HT overhead lines and| Lakhs i.e. Rs.2950/-
05/2025-26 | underground cables in Kalyan West
Dn of Kalyan Circle- |, Kalyan Zone

AND WHEREAS THE said matter has

any, either yourself or through an advocate
inthis office on13th day of January 2026 at
12.00 p.m. before Joint Charity

day.

thereof. For more details log
eTender/etender

Or E.mail—eeklnu@gmail.com

Bid documents will be available on website from Date 16.12.2025t0 23.12.2025.

Last date for submission is on Date 23.12.2025 up to 15.00 Hrs.

Pre-bid Meeting Date: 18.12.2025 at 11.00 Hrs.

Probable date of opening of E-tender Technical Bid: 23.12.2025 at 16.00 Hrs.

Probable date of Opening of Commercial Bid: 26.12.2025 at 11.00 Hrs.

If the same day happens to be holiday, or any other reason, it will be opened on very next working

No hard copy of the Tender Document will be issued by this office.
The undersigned reserves the right to reject any or all tenders received without giving any reason

on to MSEDCL official website http://works.mahadiscom.in/

Or contactto undersigned on 0251-2329496 (Extn 501, 502, and 508)/8879626333

Executive Engineer Kalyan West Division

Commissioner (ll), Maharashtra State,
Mumbai. On which day presence in person
isnecessary.

If no appearance or written statement is
filed on your behalf by your pleader or by
someone by law authorized to act for you,
the matter will be heard and decided ex-

absence.
the Charity Commissioner, Maharashtra

December 2025.
(Seema Keni), Superintendent (J)
Office of the Charity Commissioner,

Maharashtra State, Mumbai

been fixed to show cause and filing your
appearance and for filing your statement, if

parte on the final date of hearing in your
Given under my signature and the seal of

State, Mumbai. On this 04th day of
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